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[Shri A. D. Mani]

organised behaviour of the Chinese
representatives both at Peking and at
Delhi. I would, therefore, very res-
pectfully request the Minister that
vhen the question of Chinese admis-
sWan comes up, we might take the op-
portunity of stating our attitude very.
clearly.

Madam, we believe that China must
b= a member of the United Nations,
that in the interest of disarmament,
China’s presence at the TUnited
Nationg General Assembly is neces-
saty, that before China is admitted to
the United Nations, she must
conform to certajn civilised standards
of behaviour. Since there are no signs
that the Chinese are prepared to res-
pect civilised standards of behaviour,
the Indian Delegation should remain
neutral on the question of China’s
admission to the United Nations. This
weould be a little diversion from our
earlier stand.

I am coming to my last amendment.
I wil] take only two minutes. Coming
tu the question of hydrogen bomb,
Madam, the Minister of  External
Affairs is being pressurized to sign
the Non-proliferation Treaty in some
sort of an amended form, and Mr.
U. S. Jha. has been trying to get a
guarantee from the United States and
the Soviet Union of a nuclear um-
brella. 1 am afraid, Madam, the
United States might link up their
food aid with our signing the Non-
proliferation Treaty. This is the
danger that I expect. But I would
say that the non-proliferation treaty
should not be signed largely because
of the explosion of the hydrogen
Pomb, the sixth bomb which has been
exploded by China within a period
of three yars after its explosion in
18€4. China has emerged as a major
Lruclear power. We have got 2,000
scientists who have bheen trained by
the Atomic Energy Establishment at
Bombay. Let us give our Armed
Forces a shot in the arm ang ask the

scientists to produce an atom bomb, .
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We also want to explode an  ator
bomb and become a member of the
ruclear club. The nuclear club
should not be confined only to the
five States. It should include India
also,

Madam, it has been said that at all
these international ' conferences or
Jisarmament conferences we should
rever go naked. At all these con-
ferences, unfortunately, the position
¢; India is that it is thoroughly naked
because she does not have the hack-
ing, the military power behind  it..
I feel therefore, that we must pro-
duce an atom bomb to give our scien-
tists anqd the Armed Forces a shot
in the arm and make them feel that
this country is alive to it dignity,
I hope, therefore, that the Govern-
ment would not sign the non-pro-
liferation treaty, and it would give
instructions to the Atomic  Energy
Establishment to go ahead with the
preparation of an atom bomb.

THE DEPUTY CHAIRMAN: The
Minister will reply to the discussion
tomorrow. We go on to the next
item. Mr. Chordia,

SHORT DURATION DISCUSSION
UNDER RULE 176 RE HOME MIN-
ISTER’'S STATEMENT ABOUT
EMERGENCY

o famegme wRad T
feat (wex 93w) : sqawmfy agiar,
A ATAAG T AAT S T qFeara £
feafa w1 ga17 7@y & fom 7 990
fegt ar, InFY =91 799 & fau §
@Y AT | ATAAT HAT o7 WA
¥ OAEW W odenr w7 Y fF onm
AATE & AT 27 A(A9gF AT F70
afqu@ ®, o7 4197 %1 Faw 55 @ =y
g H gl a1 @y Afgw 59 5950
99 FAFT K 9% IwT  (Fmi &
Zwa afag| B oJoeA g9 40y
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q, AR § faady sz=di & @
T &, 9% ag feafw wgr @
qE & fyesr Fwg ¥ gw afqaw
H qerle #< 5 | a1 gt S,
7g arq faega Tose § & gar ¥ A
Helr S AT E, e W gAA T g fw
FrcFtw #y feafg a I F fAg
W AE AR W a9 ¥ ag afaee
# AT FTAT AT A | T, S I
7 ot @ fF afz afaam § s
FT s fwar s | gy 3-faerd
ST AT S i B
EHT AT 50 q¥g ¥ g0 I&
TEEHA g1 oAt | uee & fgw % fag
ag quwd 2 f& wfaaw & qoiaT g7
AT 5 39 F1 fgg qH o 9w §
at ueg F1 feg o g wmar § W @
g qmy oA g A
#1 A IR § AZ ATTENT AGE TG
AT 2 1 e A afum § e
T F A1 oF-fagrd A o W
F 9 fF 3 v £ 5 o9 qew g
aw axe F1 feafq w Ay 2 <fqene
§ ante # F fag wfs <r-faerg
wAT FT HAIIEAT BT 297 9 A4
qrEl 1 HIT T AT KT I FH
1 qHAT 7 8, Tl gD g
% foa % wfaurr 4 g @ smawas
EAT AT TR TEAT KT =iy
A1 AT IG AN HAERH g1 AT Y
SHHT TUX AET 47 AT Arfgd oy |
T A% W AEIR B Ao 2T |
afF se W ¥ fga F uv W
TE, YA T F THGAT IFL° W
FUTEA F1 TE AGT fEAT | Ag A
It AT A TR

Toaamafs S, @7 W @ wEy
st 8 fr 3o famml § dww @ ok
gw fzdl w9 @ ag O awg §
T AT § | 99 g9 WK & %
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77 AW oA € T SEd u fee
9T FYE GFE AT g FI§ ATHAT
T g, arag s fgwm ® d@we ar
AR FET FHAT wTaT  afew AT
awr F fau gg &% WT ArHAw
FHAT ST § 1 IH AG F S A0
FE! I § 5 uw feem o e g AR
R feww ® A% 4 g, fafew
HER AT 8 | WX EW qvg T
Hae FT< & fREY st o man
g TV a8 HFT WRg & aueq afwaal
& fau Awan ST @rfed |0 W
A F, AnTAS § qr FTEATF Ry
TR F AFT § qT 98 AL ARG &
fau dqxe &1 foedy oF fomd a7
ag aFe Hifag Agi g arfer | W
TE F S G  gAT HIHIT &Y
E A FE TGV § ag SF AGy AT
T arga ¥ feafgag ¥ mag =t
gFztEE frafa & ooy 9w =@
TFw A8 & afer 3o AW Fon &
ALY qg dhenraq feafa &1 amd
TGAT AGAT & | WL W W I q9Y
gFeHEE fRafie & ar o7 g
F am| A9 g aX o v @)
=T SITET gATL 3W H WSS a%g
¥ ST G E | wT Ag 9T gy g
2 ? g 2 A QT W FT FUATE
o7 T I 99 Qg HIL A9 Tl
S FAA § IF AE IH A A
FEaTleul ® FEET ST EEA §
AR wax fag 1 fauw FEA
FY HEEFAT TG g 1 AL AT
Y T AYE FT warfedi #1 gar
AEY a1 TET F AR S’ OF qHe-
Few feafa & 9@ MT I & S7ar
FTETWI | ST A 1962 H
aFerm fafq dar g2 o @ T
3w gay fadeft g & @RI 7 g5 Ry
wgarr g fzaT ar? wasqfiafaag
g fF e T w ¥ grewq el
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g & A BT ot ZaTd weETT IR
WT@?TW%I zafen # fagze
T § fF e e gew & AwAT R
W I qXE 1 GRzwTnA ferfr g
ff 78 @ RFAT 1 AT ;IS AT
mﬁﬁwéwﬁrﬂ"rwha )
HARTaF  faaew & g fF gam
wwawmaﬁfwﬁrtm I
FIE ATAVIFAT qE

Seaafy wEwar, az A5 d4r
Feafa 7 o w2 dvewrar £ Pufy
Tl &7F, T 9T qTAR A} OA
A ST K §T 9OR qET or %
AW KA o1 fF wfear smar, Gfe
AT HIT 7 TH7 719 AT AT A
& A1 afear a w8 g T <o 4
W T TArT 17 I a3
THT T qAmr d| R St wrse
Ao FT ZATT FIFTT F3dT § o7
AT ¥ afeommasT gz gar
AW AZ AR o R IA ATEE Ay
AT AL R I ARE F gATqy
TETT A AT f AL E area
WICHA qFCHTT & F27 T2 A |
Tt FHET o v gt i S e
afear s At 99 AT Wiz ¥ o
ST FET AT 1 34y qG & FF qAr
T8 F ga 72t o g5z w19 %
T T FIF 9T gL A5 SECE]
@rexra A1 fealy o 97 a5 FATY
TG F AW K ART 3997 7 709 O
q Tz T 5T gEEAT AF ¥ fay
dMT T R ww P Fomms
AT [% 75 qMAR dFTHTT F7 A7
T 1A A 2, S
TS FOF T qeear 8, ag
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Ffsa & 73 & 7 37 v F AfAF
T F FTAITHEAT ALY & | 3 Afee
q s wATaE g fF w99 ww
#1 feafa 1 awreg w7 =ifzy

Taamfy 7FAT, 77 HFT FrA
a1 feafa arge 7 st &Y, 3R
agt o% fzezvam g1, 3% fa7 oF
2 | AT TA A% T %7 feafq Y
qE W A BB qTOieAt Fy
qFIAT AT Tz F7 {7 g9y Fo
ArEo ATo &F FA-qhq 3AT ANTT FT
q%g ooy, 7z Ifaa =& == §ar
g 1 TwIA N A1 395 mqafawi
F1 OFST AT | BB AT [ATG
FLTTTTHT W TFST ATH | HIR FAIR
Tl o3 Fforam waifsAs 09w @ m%
AT ATT A5 ZUST FAT & 4T
RATHTTIL FIAT &, IAFT IFIT AT
gwar &, 7% fox Axz g 3 feafy
FT IEIT AL | AT AAT FTF FY
AIFTL A T FY E 5 ag o wrdo

AL o F WX 3IA  AATHENRT
T 8T FT qFSAT ARBAT &

(Interruptions) gu az  fAa-
g8 % 3% 97z ¥ sAa1 F1 qgra
aa & feafg o U7 gary A
F FATE TTH qET gAW IAA
geft gvg (% uAT feafs =0 famior
A FATZA FIT AL FEAL
F weana w1 AW 7 fagrg wAvAT
JIET 2, AT 39 H HIIIFAT 927 FTAT
FET § STF fon ardardy Adf F1
%y 7 zaw (2l 9% gw F A
! ZAATEW F AT gW 73
2 fF dxzmra #Y feafq go feet
¥ aEr @ AEs 7oAl ¥ a8 @,
¥Z FAMTERT ST TE grar 1 Q&'

ar 2 F ogary s & a@
qEg 31 1% § TR us T 0F dEwr
AR TvT F @nit & qred <@ faay
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A% gauifaw wfawrd & ger-
9d 9 & fa¥ 398 T qEE<
T q4T ® AR Ffwgm &
e foraet sadear Y 1€ & g
0 S T0 FT 7 AF | 39 fody
¥ g wwE FEW AR IR
w74 S & fw oA @A weEr &
HAET I FET § TAF Teq gH
Q0 HEFR & AR W § A FAwA
feafa & ot gw q qErfasn 3 @6y
& AT TAHT q& F qT7 fFAT AT
TR IZ ORSAY @ FFH AR F AT
H§ ux 99 9 FYF @A QAN
S 7g g | zafay & g9 wmg
FEm fFfaar g5 2= for goey
BT 9T T AfqT | WAW AL FHT
{1 e 9T g%z &7 feafq Ay av
g ugw g 91 mmy w2230 fF g
FF T FARAY Gifag Ffwar wix
T & gTAT F fom woEwT Ay 3o
ot =127 ag v wwwr @ ¥ fedr
A 1 waT W #7 feafq W ogw
TAHT A TRl 4§ A FQ
gAR AR A & & @ W
EGE M (e |5 PRl (1
wfaFe g & A oW ) [Dx-
fagrs fge %1 Js] F99dT 9T A
AWl 2 AT ¥ AER 9T S A}
dfaF wuR 9T W mEwr 3@ B
grfge & FaT =rfga, W 3Ot gaTd
FT 3T F0fgy

o shwag g (faeme): ey
JgET WEIRAT, FA4 TG AEAT TR
qETA . L .

THE DEPUTY CHAIRMAN: Please
restrict yourself to 5 to 7 minutes.

st WMAAE awl ;. IART AT
gmgea sy, faama i & | EwNETE
IR ARG
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THE DEPUTY CHAIRMAN: That
is all right, Please be brief,

i Mwag msh TT TR
w9 IUT FY fF gFTFHAT sageqr
W afed @t § few ¥ agg waw
ZAT | ¥ wwwar ar ¥ o§q Aw &
ART ZWWET g g W ifweey
0T & T ara @ v afy, AfE
FAHT w1 FGAT TEY quAAT AT Ay
#F Aefear St F ) T H
AR fergeama &1 @@t o fer &
ITFT FIEgfaT gad T 2, 3
ITFT 94T AGY & 1 H g WEEH wAgY
STAT E, ATNAS AT g, T AT E,
qIETH W17 §, S gATY AW F gEl
da ® 957 § A AA ag F7 Freqfaw
faafs sT 99T 1 W FRT W
qerg g1 @ & AT ofwedna & oo
HT AT F THE 94T 7GT T&T FAT FT
FTRASTE FT @ |

(Interruptions)
o O feafa gay fergrara aY §
¥z AT IR FY ey g5 fF am
FFEIT AT ST F TAT [ FO
AW F FAd IO AT AAfHAIIT F,
Segs  mFafesiwd W owiv arfaw
atr gafefasa & faar wage &7
AT & [0 419 ®ET A9 faar
W A FET N F 9% F 9@l
qoed VS gl WH g 1 a8 ZWR
faardy AR o1 W@ &, I foed FE
T TE &, ST TFAEE TX WY R
W 3 TFHA IF [T | A
Fgi 7,10 AT § fady 7 s gy §
Y Hfqdl ¥ gz @ § AT o
qifyera A Wi g1 sE@ aw
g zfgd fF aureie & FaT @ @ &,
¥ AL § A 2 <@ 8, v @y
FAT AT R & | 3P AT W g9
F1 17 778 fw 2faw g7 F309 7 797
2 {5 =TT IR FEAw I AL
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[=1 e az arsit]

g T G F Al (T agw w7y
I AR AT, 91 ggt o fggeqrT ¥
TAT g T Ffww AT 7 1 AT
ary fag ot F97 FAT 4T FH AT
AT qa7E 3T & | q A Ew A
ors 3@ qw ar afdefa &0
T 9T g4 &1 ISF &l g, THEr &
frae @ N JEW@ g | AT Ay
R e § faqar s (7F g7 &
ITY T IF T TG0 gIF AT g
. I® § aifsearay fagar srefe @
Faar f5d §Y § 999 99 qF 3 TE
ged € J9 95 4§ GFSFENT sAaedr
@i fgd | 99 a§ TAF gdAe Fgl
43 gY I 99 IF g9 F 9qb @A A
TETT § | AT TAFT FHTH AT &I 74T
& wifa arg ot S darer & feedt i
fafqeeT a9 § A9 9ET WS F4r
FT @Wrgt 9 qfwar  Efaq
A W F AT TREATE § I
FHOEEATL | I T H o7 G
B¢ I F AT wifww w91 1 F
AE A ST FX R & fF T Ay
HYc miiFeqry & fadT | g7 9qg
T dver  fqadr #48 8, 94w F
oo AL @ E 1 A AmwfE F g @
FI& YeF A a99 F (94 I9 q5F A
99 @mr v & fay Jare §
AT ganr a0 a4l framr g mw
fox oicfear Y & o7 @7 ¥
trad qEf ¥ dYo qHo flo § THo
uqo Yo ¥ H gg FgAT § fF wy awwra
feafa qefamme sy | Fidg @ S
mEFEd | ot e E
#ft ot wlt o FRAfEEl A A
Y fagnrede &t o € 1 3w fer
ITTA P IPAIT TG & 1 T FIA
FET AFdR w0 | & 3w fad
&9 FI gI0AT A1EA & arfy IT H o
faQelt AT § IAFT AA FX F I
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agt WY fquaama =y fexfa gar T a5 |
ZE fal g @ & Tarfor &3
A g FT g /AT ST & qomf
FO, S 9gT g AW waAr &
¥ am ar faaft faewai wad,
afFa o9 aF T & wlweyT & 47
FT @IT &, AT F A FT @I F,
aT qF T IUFT T ZI0T |

g qA ST wF g oA AF
Aiw & ag Fg 30 W@ fF AwA
gitge ¥ Gy ufdfeafy dar g o R
f& or 39 9 7 WG FT FHIT
TE &, A8 AT T FE AL AAATE |
ql w9 qF ATT IIZAT AR w1 EY
T8 € AR AT wEw F AW 9%
S F FT G IAR AT LEFT ALY G,
T qF AT &0 A TG% a7 i@y
o Hriwat M7 artEeifaal & ode
FATFATY § F FT FIRAC TF BA
g2 &, s o fargdt @7 & (@@ A
3AFr AW & fau Iovaq S ¥
gardy i § fr & 37 dxewrea
fexfg &1 @raw w@F & g3r9a7 7 1
39 qF §H UF OF §9 FwOAT THA
=t A arfeearfaat & o F@ @@
g o St faEYy faar e qom |
g IAR AT FT F A A AT AGL
T Aq E qT AT GEAIZH WA
RN qq59T @AY gy |

feq 597 So@T adem, #
Torfer F4@r § wFadl & fF § qma}
3q agr # Tdfeafa, 7zt gu saramaEt
9T A3 g &, 79 o g a3 faw ¥ fawre
FW I T€C ¢ | H o7 qret AT
Ay ¥ g0 fr fag 3@ & i
ART FUNFT &, AIAI FT AT F &,
a8 & qu +fY JwaFT AT, g A F
TETTI AT ATTE HT ATE FCF AN
TAT A GLETT ST AT F7 3w A
GRAT § @1 AEAT 8, 99F iy
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faifeat =1 zamar argdt &, s &)
- GTE y WEAN FU ) 3 wedt ¥ 4y
# et QT E A g HAT ST A
it qmfrar & 5 w3 a5 3IWH
gIq g Nfadl &1, 99 g5 ATAA
WAV AN | WL ¥ S g Ay
foT W Awr £ fedrea st w9 2,
zafaT zaa1 dagTt

O 917 78 AR FAT 21 ATy
8T 7 ¥ 5 g fe e sTons g
a-fagre  dr Agr fad, zafac e
WE TR IATUrOT S

ot fama gaR @Amad S
Fa AR &g 1 dw e d, T
FT HT AT 47 1

o g el 0§ wmma g

- fF aifeardiz & @@ @17 @ Y

¥ afarte Fm ¥ w7 oe7 §

T AWV 8, S gR a0z

&l & AT F qrgAr § O saaswreny
fegfy < )

| A AR s (Tfmst dua)
AIA, AR QFoH(T foqfy o <y
H @y oy )

SHRI BHUPESH GUPTA (West
Bengal): Madam, the matter is too
serious to indulge in either charla--
tanism of the type to which we have
been treated just now or in frivolity.
1 hope Mr. Chavan is conscious of the
step that he has taken or is about to

stake as per his statement made in |

this House yesterday.

At the very beginning I would
point out to him that he has been
wholly unfair to the country, unfair
to the Parliament and unfair to the
States of the Indian Union. Op the
18th March, 1967, he gave 3 solemn

- assurance on the floor of this House
‘that as from 1st July the emergency
‘would be revoked. In fact the mat-
der was hanging fire for .a long time

[ 23 JUNE 1967 ]
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and it was expected that at least after
the general elections, the Government
would take the much delayed step
and revoke the emergency and scrap
it altogether. I say this thing because
in the last general elections, all the
parties except the Congress Party in-
cluded the demand for revocation of
the emergency as one of the main
items of their electoral platform and
manifesto and today it is necessary to
remember that 60 per cent. of the
votes these parties received and the
Congress lost its majority in 8 States
and as I speak here today, out of 50
crores of Indians, 30 crores of people,
whose fundamental rights, along with
those of others, would stand suspen-
ded, live in the States under the non-
Congress Governments, In the past
whenever we demanded the lifting of
the emergency, the Congresy Govern-
ment here and the Home Minister used
to come forward and tell us that the
State Governments had not agreed to
the lifting of the emergency. This
gave once an occasion to the “States-
man’ to write an editorial on  the
18th February, 1965, as follows:

“To expect the Chief Ministers
and the Union Home  Minister
voluntarily to give up the arbitrary
unquestioned and ungquestionable
authority they wield under the
Emergency would be like expecting
a conclave of cardinals to make a
collective declaration of atheiswm or
a convention of tycoons to reno-
unce the profit motive.”

That was said by the ‘Statesman’ in
reply to the statement made here by
the Home Minister that the  State
Chief Ministers had not agreed. To-
day the State Chief Ministers are not
even consulted. There are 8 Chief
Ministers, mot belonging to the Cong-
ress Party and not one of them has
been consulted as to whether the
emergency should remain or not.
Therefore ‘heads we win, tails you
lose’—that is the idea, When they have
the Chief Ministers at their command,
beck and call, they are consulted with
a View to confronting the Parliament
with the declaration that the State
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Chief Ministers do not want the re-
vocation of the Emergency. When
the States, by the will of the people
and as a result of the massive, magni-

ficent verdict of the people, have
gone out of their hands and non-
Congress Governments have come

into as many as 8 States, they are
completely ignored. Yet in these very
States the citizens will live to-day
under different types of Government
with their fundamental rights sus-
pended as a result of the decree issu-
ed by Mr. Chavan here. What else
could be a greater insult and affront
to the non-Congress Governments in
the States of India? What else could
be a greater violation of the autonomy
of the States? What else could be a
greater outrage on every known
principle of federal concept of our
Constitution or whatever is there?
Therefore, I think that aspect of it

should be borne in mind.
I do hope, I earnestly hope that
the non-Congress State Chief Min-

isters will fully accept this challenge
and do whatever in their power on
the floor of the Legislatures and
otherwise within their competence to
make it known to the Cenire that
they are not the only dispensers of
the destinies of the people who live
in the States,

Let me come to the other aspect of
the matter. But interestingly
enough here I would start on  this
point by inviting the attention to an
editorial which has appeared in the
‘Hindustan Times’ of to-day—by no
means a paper very favourably dis-
posed towards us—and what does it
say? Editorially it is called ‘A widen-~
ing gap’:

“The consequential decision to
continue with the present country-
wide promulgation of the  emer-
gency is indefensible.”

Then it concludes:

“The truth is that reliance on
the emergency has become a cru-
tch without which the Government
finds itself inconvenienced in deal-
ing with problems of security and

[ RAJYA SABHA ]
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law and order. In this sense, the
longer it postpones the decision to
dispense with 1t, the more its de-
pendence on it grows.”

This is what the ‘Hindustan Timeocs
said. I have got other editorials from
leading papers, all supporters of the
Congress, which T need not read here,
It is not at all surprising that the
‘Hindustan Times’ should have spoken
thus. Last year, at the beginning of
the year, 34 citizens of this country
including Mr. Mehr Chand Mahajan,
former Chief Justice of India. Mr.
S. R. Das, former Chief Justice of
India, Mr. B. P. Sinha, former Chief
Justice of India and a whole number
of former High Court Judges and also
Dr. Radha Binod Pal, who was a for-
mer Judge of the International
Tribunal for War Criminals and Na-
tional Professor of Jurisprudence,
made a statement asking the Govern-
ment to revoke the emergency and
this is what they said:

“What moves us to this action is
the solicitude for the fundamental
rights of the citizens, many of which
have stood suspended during the
emergency and for the fair name
of our democracy which stands
tarnished in the eyes of the world
by the adopting of methods charac-
teristic of a Police State.”

Then finally in the penuliimate para-
graph they said:

“As citizens of India we appeal
to you to give your deep and anxi-
ous consideration to this vital mat-
ter and restore to this democracy
its true structure by making it pos-
sible for the citizen to exercise his
basic right.”

Even today after a year has passed
since this statement was made and
after the results of the elections, we
have here this Government which
says ‘We shall continue the emer-
gency’. Where are we living? Are
we living in a parliamentary demo-
cratic set-up. Or, are we living in
an authoritarian, arbitrary regime,
where the Home' Minister is the law
of the land, is the supreme-most and
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whatever he says just passes? His
yesterday’s statement was most shock-
ing, shocking because it shows com-
plete indifference to the provisions of
our Constitution. In the scheme of our
Constitution it does not provide for
emergency for any situation. The
only power available to the Govern-
‘ment is mn article 352 “Proclamation
of Emergency”’. More emergency is
not enough to justify Proclamation of
Emergency. Such a ‘‘grave  emer-
gency” as can warrant the Proclama-
tion of Emergency could be seen here,
and it is, according to the scheme of
the Constitution, only when the secu-
rity of India or of any part ¢f the
ierritory thereof is threatened by war
or external aggression or internal dis-
turbance.

Madam, Deputy Chairman. it is not
accidental that those who formulated
the Constitution used advisedly the
words “grave emergency”’. Well, it is
not any emergency. The Constitution
does not provide for Proclamation of
Emergency or for its continuance for
meeting any extraordinary or difficult
sitluation. For this there are other
provisions in the Constitution; there
are many other laws. The Constitu-
tion provides for emergency only in
certain situations as specified expli-
citly in article 352 of the Constitution.
Now they say there is emergency for
the Mizo situation. They say there is
emergency for the food situation.
They say there is emergency in SO
many things, and what is more, they
say they would like to have emer-
gency, in some parts of the country
but not in other parts of the country.
What an atrocious understanding of
our Constitution in the ruling circle,
Well, either it is emergency or it is
not emergency. Mr. Chordia was
quite Tight when he made that
point that you canmnot have a concept
of emergency which exists on the
frontiers, which does not exist inside
and that such a situation is not a
state of emergency, That is the con-
cept.

Now Mr. Chavan, one day, invit‘ed
the Opposition leaders to a very in-
teresting meeting. ‘The meeling, 1
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wili ieil you how light-heartedly they
calie.. We received the Invitation
from» Dr. Ram Subhag Singh,, “Would
Yoa kindly come and have tea with
us ” Mr. Chavan was also present,
Naturally, who would like to avoid
the tea especially when it comes from
our Congress Minister? Well, we
went there to have tea, There we
found Mr. Chavan sitting with his
socretary, Mr. L. P. Singh. He was
also there. I do not want to deny.
Ther he wanted our opinion, Not
are Qpposition Member supported
his proposal for amending the Cons-
titution with a view to retaining emer-
gency in certain parts of the coun-
try and doing away with it in other
parts of the country, and he knew
that he would not be in a position to
get the Constitution amended. Those
days are gone. When he realised that
the Opposition was not for amending
the Constitution, now the line was
revenge against the Opposition. “You
opposition people do not accept my
suggestion for amending the Consti-
tution in order to enable me to retain .
emergency in some parts of the coun-
fry 11 an arbitrary manner. All right.
Let me fight it out with you.” There-
fore, a spirit of revenge. a spirit of
vendetta is being shown. Madam
Deputy Chairman, day in and day out
we are told that we should co-ope-
rate. that they want our co-operation,
And when the entire Opposition gave
this advice, this advice was not only
flouted with disdain and contempt,
but ‘we are told emergency now will
continue as long as they want. This
is how they have treated our advice
with contempt. I would not like to
say very much but I think you will
bear with us a little. We feel very
strongly about it. Well, we have
fought against this hideous emergency
all these years. We have defeated
them—it was a moral victory for us.
—on the floor of Parliament, and else-
where we have wrested power from
them in eight States of India. Victims
of emergency and of the D.LR. today
are ruling in most of the States, in
Bihar, Kerala, Bengal, Madras, etc,
Chief Ministers, Deputy Chief Minis-
iers, Finance Ministers and others
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-have been the victims of emergency.
.Even though this Government does
not show any respect for public feel-
_ings, Madam Deputy Chairman, I
appeal to you again. If Mr. Chavan
has any respect, or his Government
has any respect for decencies of pub-
e life, I would appeal to him and
.he should listen to us. Emergency
.should be revoked here and now, Mr.
Setalvad and all others have spoken,
Madam Deputy Chairman, there is not
a single paper in the country which
;supports continuance of the emer-
gency. There is not a decent man
Jn our public life, irrespective of
differences of opinion on other mat-
ters, who does not want revocation
of the emergency here and now, I
think this is arbitrary decision on
.the part of the Government arising
from the many awkward situations it
had landed itself in by its actions.
Today it cannot intimidate and threa-
ten people except when being armed
by emergency powers. I think it is
moral degradation of the worst type.
If the Government was really func-
tioning in a democratic set-up, it can-
not act arbitrarily like this. It is a
shame to our parliamentary institu-
tions, It is an insult to our electo-
rate. 1t is an insult to our Comnstitu-
tion in this matter through violation
of the constitutional principles. They
are double-talkers, They say one
thing, do another thing. Madam De-
puty ‘Chairman, we are up against
such a Government which, in its very
ideas ang actions, has shown, in re-
cent years, even over this matter, that
it does not care two hoots for the rule
of law. for fundamental rights or for
the Constitution which it is bound,
under its oath of office, to defend and
protect. I need not say  anything
more. I do hope my  countrymen
-will take the challenge, and I do hope
‘that, in the fight against this atrocious
step of the Congress Government, the
non-Congress Governments shal]l be
leading in the struggle. I do appeal
to them: 1 do appeal to them, in
-the name of all that we have fought
for. with a very anguished heart, that
unless these Chief Ministers of the
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non-Congress Governments and thesi;.P
non-Gongress Governments come for-
ward against it, well, we shall be
failing in our duty. I hope that the
struggle shall be carried now in the
other Assemblies and other forums
and in the mass movement.

Thank you.

st G fET (IAT VW) ¢ 9Er-
TAT, AIAATT A9 T F ATIFILN
YT FT AA @ § ; A FUCERE
g AET 93T |

) SR Ai0AA A% (I A3W):
HY T Al OTET

st o7 A@T : HT 9T At TEA
&y g gAr & FAg AT g
Sfar WA S qAw T A S
&, mT GFeqrAr fexfq & A1 AW
dwwd (g IwF fFdy oF 9 F
faqr @@t & @%dr, #IX qFI-
Freng  feafa fastt &t wgrfead
¥ & s geewera feafy amr-
Fe ¥ & wax wwegta  feafx
qEGAITEL A & a1 77 GpIm (wafy
a1 ¥ oF uF Amfw F {97 §
TF U WA & iy §, UF UF T
mv groE Tig F Ay AER
ST AR g HAT & wyarA A fzav A
fr Teelt TaTd € ag dxeqrar feafa
T FL A A A IAF FoIA A
FaT g7 ? waEr qesafy H w Al
arR ey g § qET A, gW AR
¥ gz o quAr ur fv qw @ feafa
F@ arary g, faerad & S
7 ot war o AT guy W FFAT
fr @eewem feafa fedt Usg ®
qft 3 qg fedr & far oo A1
SENAT T AT A1 e g1 el OF
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FE FTAT A, FEE A AT g 2
f5 3w & fret o uF fzed ¥ He-
Fram feafgady @, oF s 7 a9
T & fF % axgud &y F aan
w1, gfaa & Fwi w1 ogaw & Awfont
§ a1 faw ¥ gaX amfel ¥ gz
2 i WK HIT AT AT AT
ERT FIAA {4 F1 JETAT 24T ATEAT
g, s ufeafae wTamEAT & A8
TR AT ¥ oS 78 A1 g9 A Agd
alwa <z A grar & fo3, oA
fzoma & fo¥ afe grawsar o arfr
T FE THT W Faer ¥ faqa
&Y &1 wadr 1 gafay § gar qrAEar
gfwamr dw & Iy asegena feaf
2 AfFT gw sq awg wETav, T
Fraar fFar war 9Gr fF Sz
feafe & st wfdg st sfwsr
g w1 far & F wlagre 99-
A { g i SET W Fwgd IFY
feedi & gqdm § @y JET W&t a2
gast fear fqae af<fegfq 1 qma
HET TEAT | R fFer Ay e
g ¥ faad & agww wFar g R adl
qT GLHRTT 7 GFEETAA AGHTA #7
geqAN fFar & 7 ww & graETA
# uF FgT & AAAE SqO@ET Aqv
F e w1 fy% ®T g ar foan
g S wfafafedi & amy
fe mre faddt aa 5 @wi ¥ ofew
F AwaraT & g fIgr ger ar
I ATET I 74T FIAT AT T AT
T8 ager grar a1 et F1oqewi
qUagd & AqeHi & Ay faErs Ay |
ag wawfas. | .

St M2 qUFC (IATHW) : T3
& #3 W

St % q@T | qrAAE IqaEiy
AT, § ag T AEIT g3 A
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F ATET B @rT AT AT g ; AL
FZT ¥ IT OV FrE AT T4 O30
g

i M qElt W JEI I
5 T @ & 97 fFoEr dar T oAy
T WIH FET FOA 1 FRT A
T HqE AT TF 2|

i w4 TFT : Iuawafy AEET,
# IART Al FTOAIE A AGE AT |

SHRI ARJUN ARORA (Uttar Pra-
desh): Madam, on a point of order.
The word “jhoot” that the hon. Mem-
ber has just now used is unparliamen-
tary, because in English the equiva-
lent worgd is “lie” which is unparlia-
mentary. So the Hindi word “jhoot”
is unparliamentary.

SHRI BHUPESH GUPTA: No; it
is not. In English it means “untruth”.

THE DEPUTY CHAIRMAN: Order,
order. You go on.

St FW [T WIRT AAZ v
Ggaa warg dar g § wmAE q93-
gfe ot #1 Fdf # Ag@ ag v
Fifs IAFT TF ToAfad ST @
Fifgan 41, faad g sieaw #5518
a7 Agr wET q@r g 1 foww 3w
Gar 99 g fyad g5 99 A
a7 w5 fa@d vzar 1 &% I A
§ W wEer g

(Time bell rings)

mfge 7Y Ay feaw faae 2 7
§ raq Fgr Awar g fFow ar ow
it w1 7g wfwwrfaar gar & o
OO TGF FT TATC F@ &, A
qod ool #1 frEmr =
E QA S TR E, WA
a4 TS BT GACT FIAT AEA
&, gy o1 Afas AfaFr g Jave
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#§ AW wEE T AT A aE
T g #1 a7 3, w6 g et
R faa v E amer & faer g
g1 afET ww gk fam gemfc e
UF AET FT @F F ATHHTF FTU
W 95 amed gu w8 Fea,
LEECIEIIEIE 3B o A
wgfaee 9@ F aRdT A guA we T
ar | 3T W AZ TG HeY, WIRT T
F e e & A wifE agt awweAr
F1 feafq & (& S A g A Wi
T &, AT A0z, Frqfare et F frat
¥ (fea-—3qT 93w § gAR T §9
Flraar s @Y ? Uadi @araan?
ag Atz 47 wwar & ey
gl T UFAT FAT AEEAT HOF,
FOw ¥ faxvg fagig 7 waar 21
g #mar g fr fasg &Y wrewr 20
afer o= W@y mamdEE S
aTed, g & w35 ffey qax
wg F oAy faEE T g oW
gfag § w@oNgw Ag0 AT AR
gy, ofaa™ % HwwEe FW H gW
aured fr ot W s araTaETe 6T
F1 feafs 7 =agh 3o fewmis <@
fgam faatamt & Far 5 gFeseiw
feafa <@ v &3 3w ¥ €\ AmA
Fer f foeelt @re feemi & & - =
gaF far Jare gl & Y gF A
qQaTS AG 7 FE oAa@r F, R0
N T FTA foaoer FTFF Y F
AEITH 1 IA@IIE & T &N
frafe @ ¢, a1 a8 wooww 31 w1=-
i fear st 7 FEr T FCET
g 9w ? 74 I F sy afE-
WA F AW ate g Sasr W@
a8 W T ¢ w39 AT HE-
da wrx g e 37 oww wa:
F1a Tl 5 a1ga w9 Aww ¥
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#rrdt 9 § w@F A A1 IEd
FL @I E | T F & FAT I B T
& fF gardy ard Fiwrdt AT T HqEe
WET £ AT Iq% UF q97  AEAA
fawagrre S<fear ey 2 o g% &
F T H’Eﬁ' %‘ t (Time bell rings)
THY & w7 DT )

THE DEPUTY CHAIRMAN: Pleass
wind up now.

sy weg f@T ¢ =7 5T wgreaT, §
¥aq UF g aqa Fgar =g fw
qM F wHeT S ¥ yafaar ag @r g
qg AT UF AT FSAIT AZT &, AR
g g, w1 W g @y, A9l
S K A9 ®IT arEEaE #y
fermedy &Y 1 e difww e F
FeT 2 T@ATl O FAT AT 3 &
FFAAAET FT FIATW I H TF AT
W AN, A% uiEd w1 9@ FT @Y
ERRCIECIEER CE e G R B G EY
F ORI T IF T I A BT
3 T e ufgwareaar @ § | wf|ae
FoO ferrpT W TE AT ab w
Tg qaTE Agr qEd, W% fHE ARA
WY ST TRl FAT FT AR &I
fer g 1 FfFw 78 qadm JomeT g,
§q8 g}, Wig  gfagme
qﬂwﬁmtﬁcgﬁéﬂtsﬁ
gfagm ¥ HOId qg GHESHIA
fexfasirgs g | 7 foufa qa aF aT
G o9 % geefay At F1 5d
@ o g

SHRI R. S. KHANDEKAR (Madhya
Pradesh): Madam, Deputy Chair-
man, this emergency was clamped on
this country when China made aggres-
sion on us. A long time has elaps-
ed after the imposition of the emer-
gency'. It is conceded that there is
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Lo immediate danger at present from
any quarter. But the Government,
we find, has chosen to continue the
emergency. When  the pon. Home
Minister announced his decision to
lift the emergency high hopes .were
raised and the people were jubilant.
But unfortunately he has come with
the statement now that he wants to
continue - this emergency. There is
strong opposition to it from the ranks
of the Opposition and I also strongly
oppose the move of the hon. Home
Minister to continue this emergency.

It is true that there are some sen-
sitive areag in our country. particu-
larly on the borders, where the condi-
tions are far from normal. But I
would like to ask the hon., Minister
what they were doing all these five
‘years when the emergency was there.
These border problems are not any-
thing new. When the British were
here they also had to face similar pro-
blems. Of course. they had not faced
any invasion by foreign powers, but
there were tribal unrests ang there
was a lot of troubles going on in the
borders. But they managed with
whatever laws they had to control
and to deal with the situation. Even
now my submission is that the Gov-
ernment of India has all the neces-
sary powers, that it is fully armed with
the local laws and they have sufficient
laws by which it can contro] these
sensitive areas. There is no neces-
sity for continuing this emergency. If
I may say so, the Government of
India has become complacent by hav-
ing this emergency and a sort of ves-
ted interest has been created so that
its efficiency has gone down. They
cannot work They cannot administer
this country without the help of this
=mergency. They cannot administer
the country with the present laws.
These existing laws are formidable
if they are applied with force and
efficiency. But my complaint is that
they are not being used properly. The
Government is very much accustomed
to bringing in new legislations every
now and then and hardly any effective
implementation of the existing laws
takes lace. ‘Therefore, 1 feel that
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there is no necessity to continue this

emergency. If the Government

wanted to control these  sensitive’
areas they could very well have done

1t with their present laws, The Gov-

ernment has itself conceded that there

is no emergency except in certain

border areas. There is quiet and

though there are certain sensitive

areas there is comparatively tranquil-

lity.

Actually the Government wanted
the Opposition to ggree to an amend-
ment of the Constitution so ags to
continue the emergency only for the
border areas. But Jooking to the
constitutional provision it is impossi-
ble to declare an emergency only in
certain parts of the country. You
cannot keep the emergency only in
certain parts. The country is a
whole entity and if there js emergen-
cy for a part of the country that
means that there is emergency for
the whole country. Therefore the
Opposition rightly did not accept the
suggestion that the emergency should
be continued 1n certain parts of the
country. Now the easy course for
the hon. Minister would have been to
lift the emergency entirely. 1 con-
cede that there are trouble spots be-
cause we always ask questions about
them. We are also conscious of the
Naga problem, of the Mizo problem,
of the Kashmir situation and all that
but my submission is that the continu-
ation of the emrgency is not the solu-
tion for these troubles. The solution
lies in the effective implementation of
the lawg which are already there on
the Statute Book. If the Government
were to apply them efficiently and
with determination they can solve all
these problems.

After the election the picture of
the country has entirely changed _as
has been pointed out by many here.
The ruling party at the Centre has
been completely wiped out in a majo-
rity of the States where there are
no}\—Congress Governments now, And
this is not a matter which concerns
only the ruling party at the Centre;
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this is a matter which concerns all
the people of this country, Where
there are non-Congress Governments
they represent the majority section
of the population of the country and
before taking this decision the Centre
should have consulted those Govern-
ments and those representatives of the
people and then come to a conclusion
as to whether there is really any
necessity for the continuation of the
emergency or not, All the political
parties, barring perhaps the Congress,
weént to the polls with the promise
that if they came into power that
emergency would be removed and na-
turally the people’s wishes must be
respected now, especially when the
large majority of people in the coun-
try have voted for that promise con-
tained in the election manifesto.
Fherefore, it would have been right
on the part of the Home Minister be-
fore coming to this decision to con-
tinue the emergency to have consult-
ed the State Governments and the
people’s representatives there. If they
had agreed this decision could have
been taken. Ag it is, this is a unila-
teral decision and I think it is a very
wrong decision. I, therefore, oppose
this decision.

Thank you.

SHRI JAIRAMDAS DAULATRAM
(Nominated): Madam Deputy Chair-
man. I had until yesterday no in-
tention to speak on this question but
certain jssues have been raised and
I feel it my duty to state my views
briefly. It is not possible to deal
with all the aspects of this question
and possibly something that I may
say might displease and irritate some
hon. friends but I do hope that they
will bear with me and there will be
no interruptions ag there have been
no interruptions in the case of some
of the speeches from the Opposition.

One criticism which has particularly
made me speak on this question is it
was said that the Government have
committed a breach of faith because
having announced that they will Iift

[ RAJYA SABHA ]

Discussion 5820:

the emergency on a certain date they
have now extended that date. I be-
lieve that gall Governments have to
deal with live politics; all Govern-
ments have to deal with changing si-
tuations and there is nothing wrong
in a Government, in a changeqd situa-
tion or as a result of fresh thinking,
coming to g decision different from
what it might have arrived at some
time previously. We have plenty of
examples of it in the case of all na-
tions, whether it is the United States
to the right or the Soviet Union to
the left. We know what these coun-
tries in their own interests did on
various occasions, and decisions and
actions of theirs have affected ys. We
have seen with regard to the United
States and also sometimes about the
Soviet Union that there have been
changes in the attitudes and policies
of these natipns with regard to Pak-
istan and India. At Tashkent after
the Indo-Pakistan war, pressure on
us by Soviet Union was naturally mo-
tivated by a desire to weaken the
influence of China over Pakistan and
they interfered actively to help to
lead to a change in the events, which
wag from their point of view, desir-
able. So also in internal politics the
Soviet Union and the United States,
i fact all the countries, are adjust-
ing their actions to the situation of
the day. I do not think there is @
greater exemplar of ethical conduct
in public affairs than Gandhijj and
Gandhiji changed his detailed line of
action from week to week according
to the situation as it developed and I
believe

SHRI BHUPESH GUPTA: 1 am
very sorry that Gandhiji has been re-
duced to the level of Mr. L. P, Singh.

SHRI JAIRAMDAS DAULATRAM:
1 would request my hon. friend not
io interrupt. Whatever it may be, he
will not agree. I feel that the Gov-
ernment of the day, whatever its
majority in the country—even it
there is another Government in the
country, whatever its majority, it is
the Government of the day—has the
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duty to deal with a situation as it
develops and the Government would
only miserably fail in its duty if it
does not deal with the sitation differ-
ently when it changes or if it does
not think afresh as to what it should
do. "As a matter of fact if some of
the Opposition parties—I cannot say
all~had been in power today and
were faced with exactly a similar
situation. T do not know whether they
also would not have taken the same
line of action which the Government
is doing today. After all Govern-
ments have to deal with live politics
shaped by live human beings; they
have to deal with situaitons changed
by the attitudes and postures of mil~
lions of human beings and it is im-
possible for a Government to say that
because they said this in March they
would gtand by that in August, Sep-
tember or October. Circumstances
might necessitate g different action in
October. It all depends on how things
develop.

And here it is desirable to under-
stand that the border situation is
linked up with the entire Indian si-
tuation. Tet us not be under zny
delusion. The movements in the
border areag are nothing but the
advance operations of some of our
neighbouring countries whg do not
mean well to us. There are big things
ahead in these areas. I am a stu-
dent of the sifuation in tHe eastern
region and I have examined it very
closely and kept myself in touch with
it up to today and I would like to
give a friendly warning to all these
who have any misgivings on this
question that the situation in the eas-
tern frontier is dangerous not only
for the people there but dangerous
for the whole country, After all,
if there are any operationg to be con-
ducted in the eastern region, they
can only be conducted from here. The
railway system in India must func-
tion properly; the aerodromes must
function properly; the communica-
tions system must function proper-
ly: many other economic factors
must function properly; the industries
must function properly before any-
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thing can be done on the eastern
frontier. Therefore, all this is g link=,
ed-up question and let us pot look
upon it purely from a party point.
of view. For God's sake g tor any-
body else’s sake let us look upon it
as an Indian situation. We cannot
say that West Bengal is boundg with.
West Bengal people and not  with
India. After all, India is something.
If West Bengal is for West Bengal
people, if Madras for Madras people
if Gujarat is for Gujarat people, if
Maharashtra is for Maharashtra peo-
ple, if U.P. {5 for UP, people, what
ig left of India? After all. India has
to pe taken care of and whatever may
be the Government of the day, it
has a duty and it will commit a
breach of faith with the country if
it does not take all the steps that are
in its view necessary.

Now there can be a question of
misuse of powers. Whenever extra-
ordinary powers are given we must
take steps to see that they are not
wrongly used and it is there that the
Opposition can have something to
say and it is there that the Govern-
ment have also something te do, to.
see that all misuse is curbed rapidly
and smoothly and if those steps are
taken there should be no danger te
the country, whatever may be the-
views of any party.

SHRI AKBAR ALI KHAN (An--
dhra Pradesh): But there has been
no contention that it was misused.

SHRI M. M. DHARIA (Maharash-
tra): Madam Deputy Chairman, I am
one of the persong who were of the
view that the emergency in the coun-
try should be lifted as early as pos-
sible, at least in a restricted manner,
During the last three months the de-
velopments that have taken place
in our country have changed the
situation altogether. Even though
the political map of the country was’
changed in the monthg of February
and March, I was of gpinion that the-
emergency should be lifted.



5823

SHRI BHUPESH GUPTA.:
now,
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SHRI M. M. DHARTA: But during
the past three months we see that
China and Pakistan have come closer

- logether with sinister motives, We
could see that Nagaland, Mizo Hills
and greas like Naxalbari have been
creating g ground for further troubles.
There are parties who believe in
democracy in our country, but there
are some parties like the Communist
party, the Left Communist partv in
this country which only believes in
democracy to moke j farce of it and
they want to have their sinister mo-
Ttives

SHRI BHUPESH GUPTA: 1t i3
- directed against the parties. I like
-it. 1 hope the West Bengal and Ke-
rala Governments will note it,

SHRI M. M. DHARIA: There are
parties like the Left Communist party
which want to exploit the democra-
tic conditions for their ulterior and
sinister motives. If they gare trying
on those lines and if they are prepar-
ing on those lines, is it not the duty
of the Government to see that this

t country ig properly defended? I am
really astonished when I see here such
hon, Members who draw their inspi-
ration from Moscow, where there is
no democracy, where there is no poli-
tical Opposition Party, where freedom

- of expression is not allowed, where
no other newspapers can {function,
where they have not got such people
who can get up in Parliament and
voice their views. We have politi-
cal democracy in this country. In
order to see that the political demoa-
cracy is protected, if such measures
are necessary, I am here to stand by
the hon. Home Minister and I have
no doubt that the whole country also
will stand by the hon. Home Minister.
The party which has secured less than
four per cent votes should not speak
on behalf of the whole country. The

- Congress might have secured only 40
per cent. but T have no doubt that
‘the patriots of this country
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SHRI BHUPESH GUPTA: Sixty
per cent.

SHRI M. M. DHARIA: No. Only

four per cent. You have no right 19
speak gn behalf of the 60 per cent. T
can speak on behalf of forty per cent,
but you cannot speak for all of them.
You are strange bed-fellows ynfortu-
nately. We know how it functions,
without anything in common. Is there
any faith

SHRI BHUPESH GUPTA: You
are angry because you did not becomse
a Minister of State.  Why are you
angry?

SHRI M. M. DHARIA: Thank you
very much.

SHRI CHANDRA SHEKHAR: At
least he will become a Minister, but
not a traitor to the country,

(Interruptions)

" SHR1 NIREN GHOSH:
alsg in tune with it?

You are

SHRI CHANDRA SHEKHAR: He
will be 5 State Minister, but nol a
traitor to the country.

THE DEPUTY CHAIRMAN: Pleas2
do not interrupt.

SHRI CHANDRA SHEKHAR: They
also should not interrupt. We  have
been hearing them patiently. It is not
proper that they should interrupt.

SHRI M. M. DHARIA: Madam
Deputy Chairman, the hon. Home
Minister when he made the statement,
has made it categorically clear that
all possible restraints will be exer-
cised when the emergency powers are
to be exercised. He has given that
assurance to the country and I have
no doubt that the assurance will be
definitely observed; because this is
the Party which has complete faith
in democracy and complete faith in
the integrity and sovereignty of the

country. 1 do not want to make a
long speech, but I would like to
appeal to all the citizens in this
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citizens in this country as Mr.
Bhupesh Gupta has done. That
great danger is visible today. When
the borders of this country are in
unsafe conditions, when the whole
sovereignty and democracy is in
danger there is no alternative to
having these powers. It is absolute-
1y necessary that the Central Gov-
ernment should have these powers
and if this is the motive with which
the Central Government has come
forward, T think all the parties who
believe in nationalism, all those who
are patriotic, should stand by the
Government.

Thank you very much,

st ME waaft . dew fedr
Juaq, g 47 & w09 ¥ 99 |
T T IT F3N F A4y q@ foar Wi
T ST AT FT G ATE T AG TG W
. frrew FF fell a@ & T 9T S
Ao s @ R, S A ¥
fear soor w1 wER W fea
3gF] A ST AR B [E AW
T LT T Tq AT FT GH FH
F 1€ WA TG TN &, wifF F
arT 9q AR ufgwr fmer & g #
o AT § AT SHET 9 ofawrd &Y
oy Fr femr Y F@I | TE A
ars & fF S gASEY A9vET 1962 #
™ AT T WEE # f, a8 §9
oy fafqa § T N 5 9w @ &
wars #r offeafa dar 1 @
Hiw w7 AT gurdy W § qu wrg A
YT IT AT F TRIN qAWaT feFaa¥
#F oA 1 25 faT F Ag ag gweE
gew &1 AT arfed o, SfET 99 T
7g @ A8 g% ML Ag oY ot ofr
fipT STa aTfFeaT F AR FIT FAAT
fear 39 T AT A fET gASEr AT
FE A 498 IF @ gEr o
T 1962 X A FYHW TF  IH
TAFA FT FEAA TEAT Fg qF IrAA
¥, gz A Af s @ T 18
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W= 1967 W T q7E ¥ 5 ~Fadw
fear st g A W wow g R
AR FOE GG AT HIAT AT
aaifagre § voAr oY ¥ fa¥ due
g1 T & s s § SRy @ w0
AT AT ATFTF GAR T HeAY A 7
gy a0 § fr ofdfeafs seae @f
ey &, 3w ¥ gw g o
FAW THT | YR A9 F Y AT
f5 9 ofcfeafy 18 A, 1967 H
dt fegea & S & Fta & 78
afcfeafa smor gk oy 4w
99 a7 AT 1 R ag ar
T 39 g faar A @ fagg T
T, FT 39 IFT A T AHAT FT TI
AR 9T, FAT ST T THEI FT I
TE 9T, T F AY I AT AR
a1 § T ¥ 39 T A wea
9% W, ag A qwy ¥ AL wav o

st wHAT WA @ QAT G 91 )

st M3 weglt @ G Fn, W
T TBT SAFAT T AT FT AL AT
g fr Qe aff a1 ¥feT 3 s
agar § & T F wewwo F g
Y ouy feafa fegeam & o, afeq
3G AT WA FASRET AT 7GY 7 4¥ 1
S F HACEAO F q% TIT AT AqT
foo @ TsEr @np @ 3, Ahwa
Iaar  fqwmE ¥ o wo & fow #
gar wgAw & W & | OF {7 oA
gaFcfFA ST I o € a5
SECIIE SO Lt G B
% gigfEa AT HE 9T 7@ g )
Ty g9 faamr A g § #0fE @
afefeafa s fgegeam & & 98 w&™
FF g I g faet fadg o w@ g,
A fagtg WY <@T & WIS S wrfwear
FT AT & 98 WY &S 9 ¥ W]
A F© @ IF A FW,  IAqH
FIE qealel gt arel TEr g 1| At
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fegeam &t gy Swamifa® AT #
SETAT § AT ©F WG a1 WY FifeT,
T & qarfas AT & M WY
ghrar ¥ gardy ST F1 A A
AT § oY TW IS B WA IoET
S W a9 gIFL A qfg T g
qficaa fsm |

# 7ga wew & 917 wgw fv g
AT F AT TS fgrgeam § FWEW
@y § @ T g #Y a9
WY grifes A ¥ oo Aed ¥ 4
TH WAF S99 HIT TAF HerET T
FO 9T G gFq | fyew ¥ ww
qes qrT OF g off av agl At WA
TF I WO AGT AT gE AT |
Tgr @ 23 faw A N F wY wEE
wTrg gl A S § g An
FLAME | BFE, § A g fF 37
gry oy feafa Y fF Y I
g, ATHA AT WY SEEHAT @ FT
T AT & | qH F: Q9T AT
maz A% faam q A qar 9w g fr
aTeT fErEaT ¥ 99 Sg FG FY AT
TG @ g, ACHAAT A 47 W ¥
I §F TIET F w®A T qwT & fF
oF 9 ¥ qirErT T fF w3 we
¥ 91 @ % fEawrs AW F7
¥ 1w faa ¥ e mwfuwr waw
g9 ¥ AT IET & I TASTHT Fb
A W AL FW R | WIT AW
ATE! @H AL FW § AT T9 AR
faqr &t & 5 g goar fegeam
§ W Ag ¥ W, g T@E!
ey ¥ @ AT 430, aw Wy 59w
FIE AR A g aFdr & ;ifE -
STy H1 w9 F SRR & QAT gy
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e IgFT N wefaaa & TR 5w
#1 gy faamr § AT 9y 0 e
gaFar &7 wefaay & wo oAy
§ fr zoody &t fegfa & fet Swr &
AN Y I g A ww fgmwmw #®
AN AW FT A gH i & wve
AT AE G AR |

g # & g sgm 5 vg AT
F1 A AW TEAT qEA A1 A -
FIAY, ATRELIGIAT  ERT FGifE
9q AT HSTHTT MHEH  FT FATAT
ey § o fermgeama § et & samar
oY A F S wmEy @ w9
JrAAY Y Aoy Arfert aie & fergeata
't wx ¥ wnfee, foaer o =ew
qIET U Y AMMGW, Tt A7 FA
FY AT TG & 3T AT Tw HAY
a1fge, "€ a1 & w5 S ws 2w
g wer AvwiEt mER E 7 A
Fewdr fegrae v aFv § fvoaw
AT F7 AE TR, IR nAfAga §
a7 feadrar #Fwar =ik #wR F
FOU WY | @ AE ¥ oSwE ¥
TG g | 9 aF fegeaTy & AW
‘IANEY  TE AT, fggea &y
AR TG ATAET, q9 A% WOT &Y
AT FT FT qAE 27 Tg w2
Ao & fr oo A7 T w0
WY Y THAAT &, FOAW AT
gz ¥ & W 3T g9 ¥ A
ALY FT TF ATTH Q@A AT @ |

SHRI DAHYABHAI V. PATEL:
(Gujarat): Madam Depufy Chair-
man, it is a matter of ‘great regret
that the Government of India should
decide upon a course which can only
be styled as a breach of faith with
the opposition parties. In  March,
1967, a meeting of all Opposition was
called and they were assured that
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the emergency would not be continu-

ed, What has happened since then
that the vernment  wants the
emergen o be continued as they
want to? If Government feels that

the borders have been
they must take the
confidence.

threatened,
Opposition into

Mr. Chavan has been the Defence
Minister of this country for some
time, He kpows, when aggression
came, how the late Shri Lal Bahadur,
mobilised opinion, secured the co-
operation cof all opposition parties,
and if ] mistake not, today it is the
anniversary of the pledge that Mr.
Chavan .took, I hope he has not for-
goilten it. On the 22nd or 23rd June
1962 Mr. Chavan took the pledge
that he would not go back home until
he vacated the aggression. Where is
that vacation? Is Mr. Chavan taking
the decisicn to take power in his
hands tg vacate aggression? Let him
say so.

" SHRI G. MURAHARI: He is mak-
ing aggression on fundamental rights.

SHR1] DAHYABHAI V. PATEL:
Of course instead of going home 1o
Bombay he has come from Defence
to Home. Has this made the differ-
ence? We cannot be a party to this
attack on our fundamental rights.
Every person of legal knowledge,
every person of eminence in this
country has condemned this continu-
ance of emergency or the use of
emergency powers in this country.

Madam, when it suits us we take
the example of democratic countries.
When it suits us, we want to wind up
democeracy, Let the Government he
henest and tell us what they want to
do. We know how democracy is
upheld in the country that is called
the mother of democracies. On some
rare occasion there was anything
1’ke erosion of fundamental rights.
similarly in America they had per-
haps for a very short period to use
{he emergency power, There is no
reason for us to use this power here,
unless of course we want to give up
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our fundamenta] democratic concept
that we say we have enshrined m
our Constitution,

I have another reason for denying
such emergency powers to the Gov-
ernment. This Government has tried
to take power, has been always
greedy of power. May I say that its
record of the use of power cannot
bear any type of scrutiny? Have not
Ministers used the powers that they
have got under the emergenty, under
the Gold Control, and so on, for per-
sonal vendetta against people? Have
not the hearths and homes of people
Deen broken up under the name of
this sort of emergency?

May I remind you that when I
submitted the memorandum to the
President against Mr, T. T. Krishna-
machari, the Company Law Depart-
ment went to all my friends in Bom-
bay and asked their officers: “What
has Dahyabhai Patel got to do with
it? We have come on behalf of the
Company Law Department, We want
to examine the books.” This is the
type of administration we have in
this country. If Mr, Chavan or any-
body in this Government is able to
assure us that the powers that we
give are only for the defence of the
country and will not be used for any
other purpose, perhaps we may consi-
der the matter. But the record of so
many years of this Government does
not convince anybody that this Gov-
ernment will want to use this power
for this purpose. Therefore, Madam,
we oppose giving any more powers
under this pretext to Government.
Let the Government change its atti-
tude, change its concept and take
the Opposition into confidence. If
really they think that an emergency
has come, there is a way of dealing

with this. Every body in this House
and in this country will stand up
for this country, I know. In every

‘country there are some black sheep;
.perhaps there may be some in this
.country also;

there is no reason 1o
believe that there are too many in
the couniry. But there is no reason
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to give such blanket powers to this
Government which has not got a good
record of using so much absolute
power. Therefore, I oppose it.

SHRI B, D, KHOBARAGADE
(Maharashtra): Madam Deputy Chair-
man, ] do not agree with the policy
of the Government. An assurance
was given in this House on the 20th
March that the emergency would be
withdrawn on the 1st of July, But
I am sorry to mention that the state-
ment that the Home Minister made
yesterday has belied all our hopes of
withdrawal of the emergency. Some
of the Members speaking from the
other side, Mr. Daulatram, Mr,
Dharia and Mr. Chandra Shekhar,
have tried to justify the policy of the
Government on the ground that there
has been some change in the circums-
tances during the past three months.
They have not narrated what kind of
change there has been in this country
or the circumstances in this country.
The problems that we are facing to-
day, the problems of Nagaland or
Mizos, were in existence even before
the 20th March. Regarding the pro-
blem of Naxalbari, of course, there
were disturbances, and the question
of law and order was involved, But
the situation is within control today.
Apart from that, Madam, we have
experienced in this country similar
situations even before, and even now
we do. When the legitimate grie-
vances of the people are not re-
dressed in a democratic manner,
there is no other alternative for the
people except to resort to direct
action. Whether the problems are
of the labour class or whether the
-problemis are of the downtrodden
people, if they are not solved in
time, they have to resort to direct
action, If they are not solved in
time, naturally a situation like Nax-
albari or a situation like that of
‘gheraos’ in Calcutta would always
arise. That would not give any
oretext to the Government to conti-
nue the emergency in this couniry.

[ RAJYA SABHA ]
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So far as the question of aggres-
sion is concerned from China side
or from Pakistan side, there is no
imminent danger of aggision from
any of those two countries. Had
there been imminent danger of ag-
gression, then I would have been
one 1o support the Government that
the emergency should continue for
some time more. Madam, I would
like to draw the attention of the
House that even before 1962 when
emergency was proclaimed, the sit-
uation was dangerous in this country
for five or six years prior to 1862.

The Chinese people had started
their aggression on t!}is country
since 1956, ‘Their activities were

increased after 1959. In spite of all
these skirmishes on our border, in
spite of all the activities from China
on the borderline, we did not take
any steps to impose emergency in
the country from 1956 to 1962, Only
when there “was massive aggression
from China on our territory emer-
gency was imposed on this land.
What is the position today? Can
anybody say that there is an immi-
nent danger of any aggression {from
China or Pakistan? On the contrary,
1 may say that there is some kind
of easing of the situation so far as
Pakistan is concerned. (Interrup-
tions). I would like to darw the
attention of the hon. Members to the
statement of the Foreign Minister,
Pirzada, in the Pakistan National
‘Assembly that Pakistan had announ-
ced a cut in the defence expendi-
ture in 1967-68 to create an atmos-
phere of peace and good-will so
that the country could begin mean-
ingful deliberations with India on
all outstanding disputes  including
Kashmir, This is What he has said
three or four days back.

SHR; M. M. DHARIA: With your
permission, Madam, may 1 bring to
the notice of the hon. Member that
four days ago the Home Minister of
Pakistan in their Nationa]l Assembly
has said that he is not prepared to
withdraw the emergency that exists
in Pakistan today?
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SHRI B. D. KXHOBARAGADE:
Pakistan is not a democracy, they
do not believe in democracy.

SHR1 CHANDRA SHEKHAR: You
are not believing

LI

SHRI B. D. KHOBARAGADE:
We believe in democratic ideals, What
I mean to say is this . . .

SHRI CHANDRA SHEKHAR: But
you are quoting Mr. Pirzada . . .

SHRI B. D. KHOBARAGADE;:
Madam, so far not even one single
person in Pakistan had said that they
would have deliberations with India.
It is only just now that in the Pakis-
tan National Assembly a few of them

have said that they should have
friendly relations with India, It
definitely shows that there is some

kind of rethinking in some people in
Pakistan ‘who want to have, to culti-
vate, friendly relations with this
country., (Interruptions). If there
is a kind of change in their thinking,
then let us also reciprocate it and let
us try to have closer relations as far
as possible with them. At least we
can say this much that there is no
imminent danger from China or
from Pakistan. If there is any jmmi-
-nent danger from these two countries,
I can tell the Government that the
people of this country will always
rise as one man; everybody will be
with the Government and they will
sacrifice their lives, their blood,
everything, in upholding the honour,
integrity and independence of this
country. Previously on two occa-
sions, once in 1962 when China pre~
perated a brutal aggression on
our land and then in 1965 when
Pakistan committed aggression on
our land, on these two occasions,
the whole natlon rose up; they stood
behind the Government and they
exhibited their solidarity, Under no
condition or circumstance will we
tolerate external aggression. There-
fore, in view of the circumstances
now, there is no necessity, no justi-
fication, to continue the emergency.
‘I am opposing this emergency because
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it  militates against democratic
ideals, the fundamental rights which
are enshrined in the Constitution,
which are sacrosanct, and they should
be upheld under any circumstances.

Madam, we have seen that in the
past the emergency provisions have
been misused and abused to suppress
the democratic movement of the
Opposition parties while they tried
to ventilate the grievances of the
people. Even during the past few
months, these provisions have been
used for that purpose and there is
no guarantee that they will not be
again used for suppressing the demo-
cratic movement of the Opposition
parties. Therefore, I oppose the
continuation of this emergency,

SHRI CHITTA BASU (West
Bengal): Madam Daputy Chairman,
I join my other hon, friends in the
Opposition in expressing my resent-
ment against the announcement made
by the hon, Home Minister yesterday.

Madam, the emergency was dec-
lared in the year 1962 when there
was an external aggression from a
foreign country. And in the wake of
that proclamation of emergency, we
have witnessed how the Defence of
India Rules, a concomitant of the
emergency, were freely abused for
partisan purposes. I have on pre-
vious occasions in this House made it
known to this Government that the
DIR was used freely even to suppress
the democratic, legal and legitimate
trade union movements, Also on
certain other occasions I had pro-
duced certain documents and have
shown in this House that an ordi-
nary cultivator of a village was
threatened tp be punished under the
provisions of the DIR, not for any
fault of doing espionage work or any
anti-national  activity, but only
because, as the Government said, he
could not pay the Government loan
in due time, So many instances 1
can cite to show how the DIR, how
the emergeney, was misused and
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abused and used for partisan pur-
poses. I know a number of persons
belonging to the minority community
of this country of ours who were
harassed, who were arrested, though
there were no definite charges against
‘them for espionage or for anti-
national activities, I am convinced
that in certain cases they were arrest-
‘ed and harassed because they could
not cblige the Congress people by
paying a certain amount of money.
This was the result, this was the
practice, this was the experience that
we had of the promulgation of the
emergency during the last few years.

Now, it is said that there are cer-
tain changes after the announcement
made by the hon. Home Minister in
March last when he expressed his
intention to lift the emergency from
1st July. May I ask the Home Minis-
ter: Was there not then a large
chunk of our territory under the
aecupation of the Chinese? Was not
then Pakistan belligerent as it is
today? Was not then China belli-
gerent as we find her now? Then,
what was the reason that he dec-
lared to lift the emergency with
effect from the 1st of July.

Madam, many friends from the
opposite side have raised the ques-
tion of Naxalbari, This House has
had the occasion to discuss it. The
Governmen{ of West Bengal is seiz-
ed of the problem, The persons who
are running the Government there
are no less responsible than anybody
of vou adorning the Treasury Benches
Do you suggest that they are
not patriots? Do you suggest that
the West Bengal Cabinet as such is
not as much interested as you are to
defend the horders of the country
and to maintain law and order? Do
you mean to suggest that you have
no faith in the Cabinet of West
Bengal because there have been
certain things in Naxalbari? There-
fore, there is no valid reason for
withdrawing the assurances which
you have given.-seme months ago.

[ RAJYA SABHA ]
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On the other hand, I am most reluc-
tant to say that in the past the Gov-
ernment misused and abused it for

their own partisan interests, this
emergency provision; they are also
willing to paintain it. They dg nol

want that the democratic rights and
liberties of the people should be
enjoyed; they do not want that our
citizens should enjoy the funda-
mental rights as are enshrined in the
Constitution. Madam, in the pre-
sent-day context of the world, every
country, every nation, might have
some sort of abnormal conditions and
no country can be free from certain
disturbances or abnormalities. Madam,
this belligerent pesition of China
and Pakistan is not a temporary
feaiure; it may continue for a few
more years. So am I to assume that
they will continue this

emergency
provision and rob the people of
their democratic and fundamental
rights for years to come. Is it the

way to ensure political freedom? Is

‘it the way to ensure democracy and

the fundamental rights? Is this not
the way of autocracy? Is this not the
way of dictatorship or military dic-
tatorship? 1Is this not the way to
subvert parliamentary demaocracy?

Therefore, under these circums-
tances, 1 feel that the emergency
provision should be withdrawn as
assured by the hon. Home Minister.
As Parliament is constituted today,
if the question of any amendment of
the Constitution comes up, the Gov-
ernment cannot claim that the
amendment can be passed because
the present Parliament is not the
Parliament that it was a few months
ago. Now there will be no two-
thirds majority in Parliament to
strengthen the hands of the Govern-
ment to amend the Constitution, Does
it mean that there will be ~erma-
nent emergency in the country and
does it mean that Parliamentary
democracy will be finished here and
now? That is the question he has to
reply,

SHRI NIREN GHOSH: Madam,
now Mr, Chavan’s statement has
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posed a very Dbig question wmark
about the survival of democracy in
India. That is the question now
posed before Parliament and tihe
country. We have heard the speeches
of some governors to hear which
even the Britishers would have hung
their heads in shame. We have also
heard the speeches of some socialists
and cur Home Minister. I do not
forget that he was a follower of ‘Mr.
M. N. Roy and he had some learning
of or dabbling with Marxism-Leni-
nism,

SHRI BHUPESH GUPTA: I asked
some Maharashtrian as to what is
Mr. Chavan. He said Mr, Chavan is
Chavan,

SHRI KRISHAN KANT (Har-
vana): He is neither a Russian nor
a Chinese.

SHRI NIREN GHOSH: Madam, I
beg to submit that the continuation
of emergency is a rape of the Consti-
tution and a violation of the entire
spirit of the Constitution, They
speak of border incidents or some-
thing like that. Even in the British
days, is it not a fact that almost
every year the Brifishers wused lo
lead expeditions to the Afridi terri-
tory? For that no proclamation of
emergency was required,

Madam, emergency is understood
in a different context, in a different
way all over the world. But perhaps
the servants of the big bourgeoisie
here understand it only in a different
way from the ordinary context.

Now it is bandied about that emer-
gency cannot be lifted because
Sheikh Abdullah cannot be released.
Even if you want to release him you
will release him some time  after
October. So the emergency has got
to be continued. Now one of the
purposes is to keep one person in
detention, a person who has been
kept in detention already for eleven
years without trial,

Madam. the Congress Government
talk of democracy. But they launch
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an unbridled attack on the autonomy
and the rights of the States. What
remains of the federal Constitution
then if this Government, with a
slender majority, snatch away the

rights, the autonomy of the States
with a mere declaration that ihe
emergency is to continue. What

remains of the Constitution and the
federal character of the States? So
these grave issues are at stake
Therefore, one must not think in a
petty manner.

They are using arguments because
they have to use arguments, My hon.
friends, Mr. Chandra Shekhar ond
Mr. Dharia, have got to support Mr.
Chavan. Therefore, they have got
to rise up and say whatever comes
to them. They say all sortg of
things.

SHRI CHANDRA SHEKHAR: We
are supporting Mr, Chavan and you
are supporting China.

SHRI NIREN GHOSH: I concede,
Mr. Chandra Shekhar, there is emer-
gency. What is that emergency. The
emergency is that the Congress has
lost power in eight States, the Cong-
ress vote has been heavily eroded.
It has now a minority of 40 per cent.
votes or thereabout. And they are
getting more and more isolated. If
the ruling clique is getting more
and more isolated from the people, of
course, | agree there is emergency
and a danger for the ruling circles.
I concede that. There is emergency
for them for which reason you may
argue for its continuation.

I concede there is another emer-
gency. This Government which we
call as the faithful servants of the
monopoljsts and the vested interests
have unleashed, in collusion with
them, an all-out attack against the
people and the workers throughout
the country. It is quite natural if
no remedial measures are taken by
the Government when thousands and
thousands are rendered unemployed,
when factories are closed and a reign

of anarchy has been unleashed by
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employers. When nothing has been
done, the working class cannot be
expected to take it lying down So
this is your emergency. For that
you require emergency provisions.

Now, they cite Naxalbari as a plea
for the continuance of emergency.
That way they can pick up any
reason, any incident, anywhere in
any thana or anywhere in the
country to say that emergency exists.
By giving this argument, they have
made a complete farce of all the
arguments. I would only say that
the emergency provisions in 1ihe
Constitution should be struck off.
The mother of Parliament from which
they draw inspiration, there, as
regards the Parliamentary practice,
there is no provision in the Consti-
tution for emergency. Yet that
country has survived many crises and
is going on strong. So I say this
provision should be struck off.

They talk of the people. Shall I
suggest let them put the question to
a referendum? Let them say whe-
ther the people of India want conti-
nuation of the emergency or not.
Would they take this elementary
democratic step because emergency
is proclaimed when the gravest pos-
sible crisis overtakes a country. It
that is so, would they take the
verdict of the people? They have not
got the courage to do that. I would
only say that let the President of
India, lift it because it is his Pro-
clamation. He is there to uphold the
federal structure, to  uphold tihe
rights enshrined in the Constitution
since the Constitution is being vio-
lated. Since there is this Constitu-
tional dictatorship it is the duty of
the President to take courage in both
hands and to revoke the Proclama-
tion of the emergency.

THE DEPUTY CHAIRMAN: Please
wind up.

SHRI NIREN GHOSH: Now whe-
ther democracy will live or not, that
is the question posed before the
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country and its answer will be given
by the people in course of time
whether they will allow them to run
amuck in this manner.

THE DEPUTY CHAIRMAN: Mr.
Chordia. Just one minute.

st famergmre senemes Stefyar:
yrgwafa off, 7% ¥ww or &Y frasa
FIAT & A ag ug & fF 9w qrEw
st TEWER FT WAAT WU ¥ @
¥ arIRN T wRrfE  oTEw §
T At wea & 6w W @wT & AT EH
Fex Efpgwe i d) wwawmw ¥
& og Fgar dgaT g f Aty QU
wraeiy #7 sfaat &1 2@ foar s ar
I qar Fe fF gw A A @ A
FTHUE FA MR & Fagam vy
dmE g JATH FT oW g @S
¥ ¥fwq w@ fadga mgargfe
¥ oY feafa & ot @Ay §&FR
Frv & fmAw A axe 3 oy fec ag
et R A et F @y S E
gd ¥ AT RI FT N E? I T
A A gz ) wrAdr @ Y 9§ gAn
#Fg F ATT AT Anfgy frowop @
o q Fox FATAT AT AW A ¥ g
TR W A 57 awg #7 faug
3 forar smar @ f& gu 2w o Y
QU gAT g1, S e g
oq7, SEE g & fa¥ W qAw §,
AT g TG HHTHAW T F
FA & fau Ja § | o9 gW g%
FT aTT FIA§ ATHIT IFHT LY AIAX
¥ ot 9@ HFe # AT T OFW &
AT FEA g fFaFec d | aTeT TR
FTITT FLAT A TS FIHGT LT AT

THE MINTSTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN):
Madam Deputy Chairman, Sir, I have
heard the speeches of the hon. Mem-
bers
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SHRI BHUPESH GUPTA: Do not
call Madam and Sir, both. Say either
Madam or Sir. That is the trouble
with emergency.

THE DEPUTY CHAIRMAN: Now
listen.

SHRI Y. B. CHAVAN: The speecheg
that I have heard have tried to em-
phasise only one or two aspects, and
I would like to correct the facts if I
can correct them for the use of some
of the hon. Members.

Madam, let me begin by saying
that we are in no way less in our
passion for the protection of the
fundamental rights in this country.
And, Madam, I can say that”it was
with hesitation in my mind that I
came forward to make this statement
because no one likes to continue the
Emergency with any sense of plea-
sure. It was the sense of duty, really
speaking, that compelled me to come
before this hon. House to make the
statement. Madam, those who are
holding offices of responsibility have
to weigh the pros and cons by making
an assessment of the situation in the
country very carefully and it is only
after such assessment that we decid-
ed to make this statement. Madam,
every hon. Member made a reference
to the statement that I made in March
this year. Most of them have for-
gotten what statement I made. I

would 'ike to read that statement
which I made in this hon. House on
the 20th March, 1967. This is the

statement I made:

+*The Proclamation of Eniergency
which was made in the wake of
Chinese aggression has been re-
viewed. In actual practice, Gov-
ernment have already restricted the
exercise of Emergency powers to
certain areas only. It is their in-
tention to seek necessary Constitu-
tional authority to terminate, with
effect from 1st July, 1967, the state
of Emergéncy in all parts of the
country except where abnormal
conditiong still persist.”

905 RSD—10.
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Madam  we never said cven then
that abnormal conditions did not per-
sist in some parts of the country.
Those parts were the border areas of
the country. Therefore, it is not for
the first time that we say that abnor-
mal conditions exist in certain parts
of the country. Even then abnormal
conditions existed in certain parts of
the country and our intention then
was to take necessary Constitutional
authority by amending the Constitu-
tion to continue the Emergency in
those areas where the abnormal con-
ditions existed. It was not a dec-
laration of complete withdrawal of
Emergency from all areas of the coun-
try. Certainly, Madam, this situation
has to be reviewed from time to time.
Even when I am saying that we pro-
pose to continue this Emergency, we
do not say that we are going to con-
tinue it incdefinitely

SHRI BHUPESH GUPTA: 1t
amounts to that.

SHRI Y. B. CHAVAN: That is what
I am trying to explain. If you again
read the statement I made yesterday,
it says:

“In the interests of national secu-
rity and defence, it is, therefore,
necessary to continue the Procli-
mation of Emergency during the
ensuing months when because of

physical conditions, there is a
greater threat of external aggres-
sion.”

Madam, I would like to make it
clear that our view is that we would
like to review the conditions by the
end of this year

SHRI BHUPESH GUPTA:
you are—*“end of this year.”

There

SHRI Y. B. CHAVAN: By the end
of this year—maybe in November,
maybe in December,

SHR! BHUPESH GUPTA: There-
fore, you see, it will mean six years,
seven years
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SHRI Y. B. CHAVAN: You are
only looking at it in terms of con-
demning this thing. My responsibi-
lity is to look at the situation as it
exists in the country and proceed
further. I wish I were in his position
just to get up and say “There is no
danger, no emergency conditions.” I

wish 1 were in such a posi-
tion
SHRI BHUPESH GUPTA: If you

read the Proclamation by the Pre-
sident which was issued on the 26th
of October 1962, the reason was only
one—a grave emergency had arisen
because of external aggression. Are
you modifying that Proclamation?
Then bring another Proclamation.

SHRI Y. B. CHAVAN: This is a
matter of debate further, of what is
the Constitutional interpreta-
tion

SHRI BHUPESH GUPTA: No.

SHRI Y. B. CHAVAN: 1t is not a
quesiion of merely legal niceties
being debated like this. It is a ques-
tion of facing certain realities of life
as they exist in the country today
Now, Madam, whenever the question
of Nagas is discussed in this House,
whenever the conditions created by
the DMK. are discussed in this
House, whenever we discuss the
Chinese problem in this House, some
of the Members—particularly I am
referring to the Jana Sangh Party—
say “There are terrible conditions in
the country and how are we going 10
face them?” But when we say that
these conditions are there and we
want to meet those conditions with
a little more power in our hands, they
say “There are no difficulties. no
dangers.” :
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SHRI BHUPESH GUPTA: The
question we are discussing is the con-
tinuance of a particular Proclamation
which was made in October 1962
under the Constitutional provision of
Article 352, and it gave only one rea-
son, i.e. external aggression. Well, if
that is so, then that Emergency can-
not be continued by referring to the
Nagas, Naxalbari, Mizos and al] that.

SHRI Y. B. CHAVAN: What I am
saying is I am not merely referring
to the internal troubles in Nagaland,

Mizo Hills and other areas. What I
am saying is that there is external
interference in these parts of the

country and conscious attempts of
subversion are made in these parts of
the country by the external forces.

what I am men-
tioning
SHRI BHUPESH GUPTA:
No.
SHRI Y. B. CHAVAN: Still m)‘/

argument is, I would again read that
part of the statement

SHRI BHUPESH GUPTA:
you to read Article 352.

I beg of

SHRI Y. B. CHAVAN: I have read
it. I can read it again. Again what
I am saying is ‘please read my state-
ment.

SHRI BHUPESH GUPTA: You are
a great man, Mr, Chavan, but greater
is the President of India v

SHRI Y. B. CHAVAN:
my statement:

I said in

“In the interests of national secu-
rity and defence, it is, therefore,
necessary to continue the Proclama-
tion of Emergency during the
ensuing months when, because of
physical conditions,
greater threat of external aggres-
sion.”

there is a.

-
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I am not seeking powers for internai
troubles. We are quite capable of
facing them not only with ordinary
laws but with political ideas. I am
not very much afraid of them, what
you are doing in Bengal or what
somebody else is doing somewhere
else. ... (Interruption) It is not the
internal political conditions that
matter. It ig only to deal with the
trouble of subversion by Pakistanis in
Nagaland, in Mizo Hills and in other
parts of the country. The way the
Chinese are looking at the troubles,
if something happens in Naxalbari,
if something happens in Mizo Hills or
in Nagaland, they would say “Here is
the people’s liberation movement on”
Every minute they are watching it and
trying to encourage these things. We
cannot forget these things. With the
responsibility that we are holding, it
will be criminal on our part to forget
these things and say “Well, let us
1lift the Emergency, there aré no
troubles,” Madam, it would not be
honest on my part

SHRI BHUPESH GUPTA: Mr.
Chavan, Pakistan committed nggres-
sion in 1948 and you know up to
1962 we did not have any Emergency,
Yet we were dealing with jt. T have
got from Jammu and Kashmir State
a whole series of laws to deal with
the situation there. They do not
have any Emergency, nor do they

need it. There are existing laws to
deal with the situation as it
arises

SHRI Y. B. CHAVAN: I have got
that point examined carefully., For
example, in the Mizo Hills, where
there is the danger of external
aggression, how do I deal with this
Mizo trouble without the Emergency
powers? Here is a party, MNF, which
is a rebellious party. which is rising
in armed revolt against the Govern-
ment here in this country. Without
these Emergency powers, I canhot
deal with that party. I cannot outlaw
that party. I canont do that. i w'sh
vou will realise my real difficulties.
If you merely get up and say: “With
all the powers that are in your hands,
you can deal with it,” I cannot do that.
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If the Emergency is withdrawn, 1
am completely ineffective against the
Naga rebels tomorrow

SHRI NIREN GHOSH: You with-
draw the Emergency

(Interruption)

SHRI BHUPESH GUPTA: We sug-
gested to you at that meeting “let us
consider ordinary laws.” But you
wanted amendment of the Constitu-
tion. '

SHRI Y. B. CHAVAN: Well. I
am coming with an ordinary law. I
hope you will support me in that.

SHRI BHUPESH GUPTA: Well, I
don’t know.

SHRI Y. B. CHAVAN: See, there
you are not sure; When we want
Emergency powers, they would point
out that the ordinary laws are suffi-
cient. But when I am coming with
an ordinary law

SHRI BHUPESH GUPTA: Lift the
Emergency and  discuss with the

Opposition. Reasonable laws should
be passed. I am not opposing it—if
there is arson, if somebody kills
somebody

SHRI Y. B. CHAVAN: I do not
want you to bargain with me and I
am not bargaining with you. When
you say “Depend upon the ordinary
laws,” and when we come forward
with a reasonable ordinary law, you
are opposing it.

7 P.M.

SHRI BHUPESH GUPTA: I will
give you tomorrow. I have got a list
of laws which exist in Jammu and
Kashmir.

SHRI Y. B. CHAVAN: I do not
want you to take the trouble. I have
enough assistance to give me the in-
formation. Thank you very much
for the offer. If I need I will ask you
to do that but my point is, we are
not coming with any light hearted-
ness. We have given this problem a
very serious consideration and this

]
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idea or allegation that it is a breach
¢f promise is wrong. The promice
was for a constitutiona] amendment.
‘We have said that if we want tv con-
tinue the emergency in those parts of
ithe country where abnormal condi-
tions still persist—that was the word
we used in March 1967 and when cur
assessment is thig that those danger-
ous conditions do exist, the danger of
external aggression still persists—it
would be my duty to come forward
ang make a request to this hon. House
to support me in continuing the

emergency. This is exactly why I
have come. It is not a question of
emotion. It is a question of coo0],

calculated assessment of the situaticen
and our assessment is

SHRI BHUPESH GUPTA: We have
no part to play or the Chief Minisiers?

SHRI V. B CHAVAN: Certainly,
iey can certainly play.
SHRI AKBAR ALI KHAN: Un-

fortunately 'your assessment is wrong.

SHRI Y. B. CHAVAN: When we
came last time with the advice of
the Chief Ministers, you said ‘you
need not consult them’. When we
come to-day with our own assessment,
you say ‘Why do you not consult the
Chief Ministers?”. It is a very in-
teresting way. Even last time when
the Chief Ministers thought otherwise,
we on our own part decided one
thing that we would only use these
extraordinary powers in only the
border areas. What is the position
to-day? Agaain I will refer him back
to the last paragraph of my state-
ment in which we have said in the
last two sentences as follows:

“We are advised that in the ab-
sence of specific constitutional sanc-
tion, it would not be permissible to
continue the emergency formally
only in certain areas. We are, how-
‘ever, of the definite view that ex-
cept to the extent demonstrably
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necessary for the purposes of meet-
ing the situation in the border areas,
the emergency powers should not

be exercised in the rest of the
country. We also propose to ad-

. vise all the State Governments
accordingly.”

We stand by that commitment.

SHRI BHUPESH GUPTA: When
Mr. Nanda made a statement, it was
not respected. I brought many cases
from Assam.

SHRI Y. B. CHAVAN: I am making
this promise again and I would like
you to take me seriously as far as
this promise is concerned. 1 am
making this statement very seriously
and I would like you to take me
seriously and certainly you hold me
responsible for the statement and if
any wrong things are done  certainly

I am here answerable to this hon.
House.
SHRI R. S. KHANDEKAR: I draw

your attention that in spite of the
promise, at the time of the students’
agitation, the student leaders in
Madhya Pradesh were arrested under
this.

SHRI BHUPESH GUPTA: Our
Left Communist Party Members were
demanding dehoarding and they were
arrested under the D.IR.

SHRI Y. B. CHAVAN: I am making
this statement. I will certainly again
ask the State Governments to t'
this assurance very seriously and 1l
was for that very purpose that I
wanted to seek the co-operation of
the Members of the Opposition to
amend the Constitution for that pur-
pose. I must say that Mr. Gupta was
wrong in facts. He said that we just
called them without any notice. It is
not true.

SHRI BHUPESH GUPTA: I did not
say that. T said that I got an invita-
tion for tea where you would be
present. I saw you with Mr. L. P.
Singh and the moment I saw Mr.
L. P. Singh, I felt something
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SHRI Y. B. CHAVAN: I do not
know you were so susceptible. Next
time I will call you, I will keep Mr.
L. P. Singh out of it. I did not know
that you were so susceptible to him.

SHRI BHUPESH GUPTA: I am not.

SHRI Y. B. CHAVAN: The point
is, two meetings took place. The
first meeting took place and I ex-
plained the proposed amendments and
naturally Members said: ‘It is diffi-
cult to follow the amendments, the
way you are saying them. It is much
better that you put them in writing
and prepare a note and the proposed
amendments should be circulated to
the Leaders of the Opposition’. So
we prepared a note, incorporating all
the proposed amendments, etc. and
circulated the note and nearly after
10 or 12 days, we met to discuss them.
Naturally, they said: “We are not
agreeable”. Mr. Gupta said: ‘It 1is
no use, discussing this matter. We are

fundamentally opposed to it I could
understand it.
SHRI BHUPESH GUPTA: I said:

‘Are you prepared to put your state-
ment that you are making subject to
the two-thirds majority in the Lok
Sabha?’ Are you ready now?

SHRI Y. B. CHAVAN: He wanted
me to give some guarantees and

assurances which are not constitu-
tional. How could I accept those
things? So my main point is this.

T.et us come back to the original posi-
tion. Even tonnes of my arguments
are not going to convince him nor his
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tonnes of arguments are going to
change my view of the present situa-
tion, I have no doubt about it.

SHRI BHUPESH GUPTA: I have
no doubt about that.

SHRI Y. B. CHAVAN: The point is,
we are not going back on our words.
Our words were then that abnormal
conditions existed in certain parts of
the country and we wanted to conti-
nue the emergency operations only in
those parts of the country and there-
fore we wanted constttutional autho-
rity for that and for that purpose we
wanted to amend the Constitution and
we wanted the support of those hon.
friends which they refused. Even
then, what is the assessment of the
present situation? If the present
assessment of the situation is that the
danger still exists in those parts of
the country, we had no other alter-
native but to come forward here and
make a statement that the continu-
ance of the emergency is necessary.
Madam, I still hold this view.

SHRI BHUPESH GUPTA: Madam,
I would ask

THE DEPUTY CHAIRMAN: We
have had enough. The House stand:
adjourned till 11 A.M. tomorrow.

The House then adjourned at
seven minutes past seven
the clock, till eleven of the
clock on Saturday, the 24th
June, 1967.
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